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IN THE COURT OF DISTRICT JUDGE :: :: :: TINSUKIA 

 
District:  Tinsukia  

 
Present:  Shri C. Das, 

         District Judge,  

         Tinsukia 

 

TITLE SUIT (MATRIMONIAL) No. 120 of 2021 

This the 28th day of April, 2022 

 

1.   Smti Tanisha Moran, 

W/o Sri Darshan Mohire, 

D/o Tarun Moran,  

R/o Khageswar Road,  

P.O., P.S. & Dist. Tinsukia, Assam 

      …........ Petitioner No.1/Wife 

- And -  

2.   Sri Darshan Mohire,  

S/o Sri Mahavir Mohire, 

     R/o Khageswar Path,  

      P.O., P.S. & Dist. Tinsukia, Assam. 

      …......Petitioner No.2/Husband 

 

 The suit came up for final hearing on 06.04.2022 in 

presence of:-  

Smti U. Verma, Advocate ……….. For the Petitioners  
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 And having stood for consideration to this day, the 

court delivered the following judgment: 

 

J   U   D   G   M   E   N   T 

 

1. This application is filed u/s.27 of the Special Marriage 

Act, 1954 by the petitioners namely; Smti Tanisha Moran 

and Sri Darshan Mohire, praying for dissolution of their 

marriage on mutual consent.   

 

2. On 06/04/2022, both the petitioners were present in 

the Court, after the expiry of cooling off period. They filed 

their respective evidence-in-affidavits as PW1 and PW2, 

stating same contention that they have jointly presented the 

petition for divorce, as they are unable to reside together as 

husband and wife under one roof, due to their 

incompatibility and they have been residing separately since 

more than two years. Both of them also stated in their 

evidence-in-affidavit that they do not have any claim of 

maintenance or permanent alimony from either side and 

there is no issue out of their wedlock and there is no undue 

force or influence, fear etc. for presenting the present 

petition and thus, they prayed for dissolving their marriage 

by way of decree of divorce on mutual consent.   
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3. I have made an inquiry and found that both of them 

are not willing to live together as husband and wife as both 

of them are against each other.   

 

4. It appears from the record that the petitioners stated 

in their petition that they married to each other on 16th 

August, 2019 under the Special Marriage Act, 1954, which 

was registered before the Marriage Officer, Tinsukia. The 

petitioners initially started to live separately from each 

other, with mutual consent and understanding. But 

thereafter also, due to differences in temperament, they 

could not live together. There is no issue born out of the 

said wedlock. As both the petitioners are unable to reside 

together, as such, they have decided to file the present 

petition for divorce on mutual consent. Both the petitioners 

have waived of their right of claiming alimony, 

compensation or maintenance from each other after 

divorce. It is stated that there is no chance of reunion 

between them. The petitioners in order to lead a peaceful 

life in future, have mutually decided to dissolve their 

marriage by way of divorce and thereafter, presented this 

petition and also, prayed to issue precept to the Marriage 

Officer, Tinsukia to cancel the Marriage Certificate being No. 

670/2019 dated 16/08/2019. They further stated that the 

petitioners shall be at liberty to marry other person as per 

their choice after grant of decree of divorce and this petition 
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has been filed without any force, undue influence fear on 

either of the parties. Accordingly, on 07/10/2021, both sides 

jointly filed a prayer for divorce on mutual consent.   

 
5. On perusal of the record and on hearing of both sides 

in person, I find that the marriage between the petitioners 

has irretrievably broken down without any possibilities of 

reconciliation. I also find that both sides are living lives of 

agonies. In order to alleviate their agonies, their marriage 

must be dissolved immediately. Accordingly, the marriage 

between the petitioners Smti Tanisha Moran and Sri 

Darshan Mohire stands dissolved on mutual consent. Issue 

precept to the Marriage Officer, Tinsukia to cancel the 

marriage certificate No.670/2019 dated 16/08/2019 

executed between the above parties.  Parties to bear their 

own costs.  

 
6. Prepare a decree accordingly. The case is accordingly 

disposed of.   

 
7. Given under the hand and seal of this court on this the 

28th day of April, 2022.   

 
Dictated and corrected by:  

 

            (C. Das) 
District Judge                     District Judge 

           Tinsukia                  Tinsukia 
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